FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)

Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF M/s TEN K OVERSEAS

LIMITED
SI. No. | PARTICULARS DETAILS
1. | Name of corporate debtor M/s Ten K Overseas
Limited
2. | Date of incorporation of corporate debtor 25.03.2010
3. Authority under which corporate debtor is incorporated ROC-CHANDIGARH
/ registered
4. Corporate Identity No. / Limited Liability
Identification No.of corporate debtor U51909PB2010PLCO33732
5. | Address of the registered office and principal office (if [VPO RAMGARH,
any) ofcorporate debtor CHANDIGARH ROAD
LUDHIANA PB 141010 IN
6. | Date of closure of Insolvency Resolution Process 18.08.2023
7. | Liquidation commencement date of corporate debtor ~ [18.08.2023(Copy of the
order received by the
Liquidator on 23.08.2023)
8. | Name and registration number of the insolvency Ankur Bansal
professionalacting as liquidator IBBI Registration No-
IBBI/IPA-003/ICAI-N-
00370/2021-2022/13820
9. | Address and e-mail of the liquidator, as registered Address:SCO 66,SECTOR
with theBoard 47D,_Chand|garh , 160047
Email Id:
ip.caankur@gmail.com
10. | Address and e-mail to be used for correspondence Address:SCO 40,SECTOR
with theliquidator 47D,_Chand|garh , 160047
Email 1d-
Liquidator.tenk@gmail.com
11. | Last date for submission of claims 17.09.2023

Notice is hereby given that the National Company Law Tribunal,Chandigarh Bench has
ordered the commencement of liquidation of the M/s Ten K Overseas Limited vide its order
dated 18.08.2023.

The stakeholders of M/s Ten K Overseas Limited are hereby called upon to submit their
claims with proof on or before 17.09.2023, to the liquidator at the address mentioned against
item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.


mailto:–ip.caankur@gmail.com
mailto:–ip.caankur@gmail.com

In case a stakeholder does not submit its claims during he liquidation process , the claims
submitted by such a stakeholder during the corporate insolvency resolution process under the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons
)Regulations,2016, shall be deemed to be submitted under Section-38.

s
I\ .‘| /9-”/

Ankur Bansal
Regn No.IBBI/IPA-003/ICAI-N-00370/2021-2022/13820
Email Regd. With IBBI —ip.caankur@gmail.com
Mobile N0-9988251003
Date:26.08.2023
Place:Chandigarh


mailto:–ip.caankur@gmail.com

SUNDAY, AUGUST 27, 2023 WWW.FINANCIALEXPRESS.COM

FE SUNDAY

: ° gve FORM B
Panchsheel Branch, New Delhi 110049 o e o o ClaSSlfledS PUBLIC ANNGOUNCEMENT CORRIGENDUM
Bank of India Ph No. 011-49428441 through its Public Notice that my {Regulation 12 of the Insolvency and Bankruptcy Board of India CORRIGENDUM TO THE NOTICE OF NCLT
e client Sh. Rakesh Kumar Bansal (Liquidation Process) Regulations, 2016) CONVENING MEETING OF UNSECURED CREDITORS OF
APPENDIX-IV [See rule-8({1)] POSSESSION NOTICE (for Immovable property) B e D 4] FOR THE ATTENTION OF THE STAKEMOLDERS OF M/s TEN K OVERSEAS LIMITED SOURYA ROLLING AND ENERGY PRIVATE LIMITED
Whereas, the undersigned being the authorised officer of the Bank of India under the 110035 is the owner 01% Property [ME%H%E sl PARTICULARS DETAILS The corrigendurm is being issued for changing in the Notice dated August 5,
Securitisation and Reconstruction of Financial Assets and Enforcement of Security TDI Plot No.I-387, area 349.87 .M D Ashhar E i S/0 Md No. 2023 for convening meeting of Unsecured Creditors of Sourya Rolling and
Inferest Act, 2002 and in exercise of powers conferred undes Section 13(12) read with Sq.Yrs., situated at TDI Kundali, ’ shhar Farooqui,>/0 1. | Mame of corporate debtor My/s Ten K Cverseas Limited Energy Private Limited which was to be held on Saturday, September 9,
pow {1£)
RS . : : Haryana. Arshad Farooqui,R/0.F-203/4, A : 2% (13 707 2023 at Mational ¥MCA Hostel, No. 1 Jai Singh Road (Gate No. 5), New
rube 3 of the Security Interast [Enforcemant) Rulas, 2002 issued a demand notice dated ry 2. | Date of incorporation of corporate debtor 2503 2010 ;
by [ I

i That the title Original Documents| S/F,Abul-Fazal Enclave Part- === i Delhi =110001, India. In pursuance to the order of the Delhi Government

09.05.2023 calling wpon the borower Shrl Pradeep Chauhan and Mrs. Roobi ; . 3. |Authority under which corporate debtor is | ROC-CHAMNDIGARH ina a nublic holid he N e If [ B to 10, 20275
; ; : ; of the said property have been 2,Shaheen-Bagh,Jamia- Sty el gy stating a public haliday in the Mabonal Capital from Seplamber 8 1o 10,

!:hauhan to repay the amount manpnnau:l in the notice heing Rs. 51,44,617.67 + misplaced. If any person use the Nagar,Delhi-110025,have :m.r.m dted/registered — . - - — in view of the G20 Summit, therefore, the date fixed for holding the said
interest thereon (in words Rupees Fifty one lakhs forty four thousand six hundred missing documents for anyl chan ’e d mv name ,to Mohd 4. |Corporate Ildentity Moo / Limited Liability) UST303PEZ0IOPLCD3ZTIZ meating has been changed to September 16, 2023 on same day, time and
and seventeen and sixty seven paise only) within 60 days from the date of receipt of transaction relating to the said| 9 y Identification No. of corporate debtor . venue,
the 23id nodice. property that will be illegal and'the Ashhar. 5. Fndu:lre?_s: af the. registered office and principal | VPO RAMGARH, EHF-.NDIG:HF:H All other Contents of the Notice dated August 5, 2023 shall remain same
s horrasar bardng Bllad i the amount. notice is hera o o e Berrrires relating person shall be responsible; 0040685596-5 office (if any} of corporate debtor ROAD LUDHIAMA PR 141010 1N as hefare.

il e : oy g . for legal proceedings against him. 6 |Date of closure of Insolvency Resolution| 18082023 Sdl-
and the putiic in general that the undersigned has taken possession of the property Sd/- I, LAJPAT S/0 LATE SH. RAM Process Date : August 27, 2023 R. K Gupta, Advocate
dﬂs'?"t'e'j herein below in exercise of powers '?U"’EWE':F on him under sub-secton (2 of KAMAL SINGH CHANDER R/O H.NO.52, 7. | Liguidation commencement date of corporate | 18082023 [Copy of the order Place - New Delhi, India (The Chairperson appointed for the meeting|
section 13 of Act read with rule 8 of the Security Interest Enforcement) Rules, 2002 on Rewn. No ?)?;:;7;: HUMAYUN PUR, NEAR SAF- debtos received Dy the Liquidator on
this the 22nd I:!a],r nf.l.‘uugustufme year 21]23. . . Ch. No.gsiz, ¥ith Flool DARJUNG ENCLAVE, NEW 23.08,2023)

The borrower in particular and the public in general is hereby cautioned not to deal with Distt. Court, Rohini, Delhi-85 DELHI-110029 HAVE CHANGED 8 [Mame and registration number of the [ Ankur Bansal _ prrm——
the property and any dealings with the property will be subject to the charge of the Bank MY NAME TO LAJPAT NIGAM. insalvency professional acting as liguidator :EE: Hrjljut:l?rljf;:]*;;:‘;??tll:‘i‘;i!l?'l; o l:A-Pi-”i 1 : = e NG lar pound, veraval,
af India for anamount Rs,51,44,617.67 and interest thereaon, indianexpress.com AEN-UL I el e a1 30l jarat - 362266 Branch Office- Aditya Birla Housing
The borrower's sttention is invitid to provisions of sub-section (8) of section 13 ofthe Act e 0040685548-1 I"g TAddress and e-mail of the bquidator, as|AddressSCO 66, SECTOR 470 Burmen Finance Limited, 3rd Floor, Capital House, 2- Tilak Marg,
in respectof time available, o redeem the secured assels, I, Anamika guria weded spouse of B Belaind {E::;T,:jga”;':f:iqur@gm1“ com P ENTF N ; Lucknow-226001
DEECE'PT’EH uF IM Mu.‘rAE'LE FRWERW rST?a122?3332'2-2526112ep:-enbaa:cllls- 10, | Address amd  e-mail o be used for| Address: 5C0 40, 2nd Floor, Possession Notice(for Immovable Property)
All that part and parcel of the property consisting of Plot No. B-133, Khasra - . gram dist-east medinipur state- Sofespntenue it the: Ballidakor E‘:_I'-:ﬁ"lg“:’- Chandegarn, 150041 Whereas the undersigned being the authorized officer of Aditya Birla Housing
no.1342/3, Ram Park, Loni, Ghaziabad Within the registration Sub-district -Loni and over sensation. west bengal pin-721650.To change LiquitlatertenkiBermail.com Finance Limited under the Securitization and Reconstruction of Financial Assets and
District Ghaziabad, Boundad as ; On the North by Sarvice Lane, On the South by Road TTh Erodible oy lEam. my name Anamika guria to 1. | Last dote for submission of claims 17.08.2023 : Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of powers con-
4(1 Ft., On the East by Plot No. 134, On the West by Plot No. 132 : = Anamika guria mandal Dob as ~-Nn,'r.cp b fen That the Natama far e e | ferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement
Date : 22-08-2023, Place: New Delhi Authorised Officer. Bank of India = The Inclice: EXPRESS 13.03.1999. Affidavit signed by n:-r;:h;re;:l. the .:-::Ilrﬁﬁ'usn:emem aof quli;:la-tic.". :ufI th:I rh:: T-;:'l K Oversass ﬂn‘luite::l. vide its Rules, 2002 had issued a Demand notice dated 31-05-2021 calling upon the borrow
! ] S 4 bt Foce e B S i ek s advocate Apurba Nayak and order dated 18.08.2023. ers Legal Heirs Late Mr. Rakesh Srivastav and Mr. Mohit Srivastav,seeking repay
5 notary pradip kumar jana on The stakehalders of  h/s Ten K Overseas Limited are hereby called upon to submit their ment of the amount mentioned in the notice being Rs. 21,74,603.34/- (Rupees|
E] . Zonal SASTRA Centre, Mumbai 14.07.2023 0130036210-1 |53 with proof an or before 17.09.2023, to the liguidator at the address mentioned | | Twenty-One Lakh Seventy-Four Thousand Six Hundred Three and Paisa Thirty
pUI"I]C'Ib nth?P?LPE'IIEk PNB, Pragati Tower, At 1* Floor, Plot No. C-8, .07. ?Efl?:lr:ltlet:?lr:lcj:;-ﬁ-;m e e R R S R Four Only) within 60 days from the date of receipt of the said notice.
ks . ogethar tor the Detter 4 | “ T 2l SLIEIm n Hms e L i g . Al . . . . . 1
Im Block No G, BKC, Mumbai-400 052 ather creditors may submit the daims with the procf in _::n&*;&".nn. by post ar by ebectronic The borrowers hav.mg failed to repay the amount, notice is hereby glver! to the borrow
ety ers and to the public in general that the undersigned has taken Possession of the prop-
SALE NOTICE FOR SALE OF SECURED ASSETS UNDER SARFAESI ACT BUSINEDSS ot Submissian of false or misleading proof of claims shall attract penalties. erty described herein below in exercise of the powers conferred on him/her undef
E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Recenstruction of Financial Assets and — — — In case a stakeholder does not submit its claims during he liquidation process, the claims Section 13(4) of the said Act. read with Rule 8 of the Security Interest (Enforcement
Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002, Wanted Working partner with  |submitted by such a stakeholder during the corporate insoleency resclution process Rules, 2002 on this 22nd Day of August of the year, 2023.
y t, p (8) ¥ | ) Rules, Wante gp a b ol S : IR b kot 3
Motice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described good investment for long life ke s Hhwe s obancy v, i rker pcy: oo of I (e ety Rescitlon Froeess. Wt The borrowers in particular and the public in general is hereby cautioned not to deal with

Corporate Persans JRegulations 2018, shall be deemed 1o be subsmitbed under Section-38

immovable property mortgaged / charged to the Secured Creditos, the constructive / physical / symbolic possession of profitable hotel & adventure the property and any dealings with the property will be subject to the charge of the
which has been taken by the Authorised Officer of the Bank / Secured Creditor, will be sold on "As is where is'} "As is what park business on Hill Top in Regn No I:;"u‘;;ﬂﬁ’;j Aditya Birla Housing Finance Limited for an amount of Rs. 21,74,603.34/- (Rupees|
::-'! nndd"l;l-'h:.lw-lzr meT-le is" on the dha:te as mentm-:;-:! in the table r_1r-:=|.1rem below, for rEn:E'-'tir':.- of its dues duEdlﬂ- Tht’_-‘tﬁﬁ:':'ll" Himachal Pradesh owner ICAL-N-D0370/2021-2022/13820 Twenty-One Lakh Seventy Four Thousanq S.ix_HLImdred Three and Paisa Thirty|
sty d”':'[rh"':";t Eb“;”*"“'“""'.a i tﬂﬂa. 9““?”' RSl ramais pepacnd dhe s oy depoaiwikbe going Abroad . Only genuine | Date:25.08.2023 Email Regd. With IBBI -ip.caankur@gmail.com| | Only) and interest thereon. Borrowers attention is invited to the provisions of Sub-sec
bbb ik o EDwEgmngsc::lE:II-;.I.LIENHF:E‘II"JI?II’EIE;.IGUHED e Interested parties Contact us | Place:Chandigarh Mobile No-9988251003 tion 8 of Section 13 of the Act., in respect of time available, to redeem the secured
: Concept India Property assets.
A| Dt OF Demand Hotice Ui, mana - FUBLIC NOTICE Description Of The Immovable Propert
et gement Chandigarh. _ p perty
Name o the Branzh TIH o SARFESL AT 2062 9316255513, Eml : nriser- My clients Manoj Kumar Anand S/0 oS ware s taken prior tol | “All that s part and parcer of tie property .C. HOUSE bulton part of Khasra No. 514 B
Descrigtion al | B) Outstanding anil. a5 oa _ vices21@gmail.com Bishan Dass and his wife Babita both| copy, it is not possible to verify meansuring 816 Sq. Feet (75.836 SqMtr.), BhimtolaKharika Ward Karika, Distt;
the Immavable | 1032022 Details o the 0020463554-2 R/o B-33, Gali No.4, Durgapuri Chowk, its contents. The Indian Lucknow. Bounded as under:- East:- 10ft wide road, West: House Of other, North:
ararisy s x 4% = = 554- Jyoti Colony, Delhi-110032 havej Express (P) Limited cannot be . [
Kame ol the Accoumt F“th EIF'“.“'EIEH DEH.U ‘.:1. . Rate | Tima 'II'I'..II:HI'FIHI!- debarred his son Akhil Anand from held responsible for such House Of other ) South: Shaisvi Upadhyay

i ) Bsgensgsiisiion olEdugtion | M0 their all movable and immovable contents, nor for any loss or Date: 22.08.2023 Authorised Officeq

Owaer's Mame | D) Mebere of Possassion £ Bid the secred properties and also broken their alll damage |ncurr??—|‘asa result of ) . s . . . \ ..
MNortgagees of | Symboiic  Physical R relations with him, as my clients have ;r:;(fs;t;%nfswgr companies, Place: Lucknow Aditya Birla Housing Finance Limited

 d .
I"‘E"E:r"!l lost their control over him, any person|
bl im deals with him in future shall bg

Rame & addresses of the Bereowen{s) | Marigagon(s) | Guaranfer (5] Account Pregerty(ies) Censlraciie
E) Data ang Tima of

advertising in its nevwspapers
or Publications. We therefore

1 Lacs| responsible himself. recommend that readers FﬂHM A
Inspectianal P‘I'F'm:l Sd/- make necessary inquiries
Zonal SASTRA Centre, Mumbai RAJ KUMAR| before sending any monies or PUBLIC ANNOUNCEMENT
M/s. TVC SKY SHOP Ltd. [z Advocatq entoring Into anv agreement> | liUnder Regqulation & of the Insolvency and Barkruptcy Board of India
—— Ch. No.E-422, Karkardooma Courts, ! ) > % . i 1 JHERIEE : ) o :
Ta, Delhi-11003 acting on an advertisement in (Insolvancy Resolution Process for Corporala Persons) Regulations, 2018)
/s, TYC SKY SHOP Ltd. (Forower} i any manner whatsoever. FOR THE ATTENTION OF THE CREDITORS OF SHEEL AUTO INDUSTRIES PRIVATE LIMITED|
;ﬂzzadEmeu.‘l.:ji ;;-;5&. Ehandwala Certer, Daftary Road, RELEVANT PARTICULARS
= \ POSSESSION NOTICE 1 | Mame of corporale dablor SHEEL AUTD INDUSTRIES PRIVATE LIMITED
m#nrﬂhlc:r:;int: Ltfl. :En-:!u s s | PIYTS (For Immewvable Property) Rule B-(1) 2 i-‘-ullraﬂ T.EHEEEL?..:EF {l:;rpﬂnrr::z deblor | 31/03/1998
il ﬁa.hthi EE.H.PW;H Ehmn.m.mm_m . Whereas, the undersigned being the Authorized Officer of IFL HOUSING FINANCE LIMITED under the Securitization and 3. dabior :é'r incomorzted | régiﬂmd Registrar of Companies, Chandigarh
kg, . : : by ol e Reconstruction of Financial Assels and Enforcement of Security Interest Act 2002 and in exercise of powers conferred under section il deriitv No. 7 Limfed Liabil
o —— Nanalger, Lochi 13(12) read with Rule & & 9 of the Security Interest (Enforcement) Rules 2002, issusd a Demand Notice calling upon the fallowing i el B4 el L] U35921PB1998PTC09424
*Address : Hari OM Niwas, Bhimnagar, Kurar Village, Malad (E). I paddl borrowar's 1o repay the amount in the notice being mentionad below within 60 days from the date of recespt of the said notice. = | Addrass of the registered office and E 472473, Phase- VII, Focal Point
';:1'-'""""3""':'“'{'53 Rilagech  Roat] LAN Borrowen's Amount | Demand 13 (4) Rule Property Address principal office (if any) of comparate debtor | Ludhiana, Punjab
. Saba, HE Bher  No. MNotice Date | & Date 6. | Insolvency commencement date in Order passad on 25-08-2023 in CP{IB)
"'J“m“"mﬂ']}i.m"'h:m“ﬂ . (o, 204 20- T .| ; ! ; raspect of corporate debtor No. 155/ChdiPbi2021
=Address ; Comen unit N, 01, {Incl Terrace area) at Khandwata, [0 SHIRD & LXKNLD | Mr. Harvinder Wadhwa Rs. 18.06.2022 | 25-08-2023 | MC 1E[‘:-5.HEIS|:IILE_|| AreaWard MNo1 Kadju Nagar, Cogpy of arder received on 25-08-2023
Shopging center, Malad (E), Mumbai-400 087 1 28251, Kita 5, 0218 | Mrs.Sonia 11,37,374)- Taraor, Thesil Nilokhed Distict Karmal Haryana- e =
2 lanakendi 158 1900001 132117 Which Is Bownded As Under: East :as Per Titlle Nrechiionprocees - TR | 0024
{5, Rakshit Leasing & Fin Pwt. Ltd. TEbERmT) il wakas | ! | ; ; j ; il
. B ; _Eljl ance Lerpaaz buraniy 2000, wekys, WE[A) 25042016 53 Deed, Wesl -as Per Tittle Desd, Norlh :as Per Tillle 8. |Name and regstration number of he Dettanion Sharma
Address : B-702, Khandwala Center, Daftary Road, Malad (EL ly.aiene 1 ¥ Deed. South 'as Per Tite Dead ; pa
Mumbai-400 097 WA A B e SRR | e g " i . | Deed, South :as Per Titie Deed nsolvency professional acting as IBBIIPA-D01/IP-POZ236/2020-2021/1 3419
To, Bgha:0Bswe | s interest  and ZMEES The borrower having failed to repay the amount, notice is haraby given to the borrower and the public in general that the undersigned interi reschuion professional
Mis. TVC Life Sciences Lid, {oport Guraor/ Brigged charges thereon from has taken Symbaolic possession of the property described herein balow in exarcize of powers confesred on him under Section 1344} of 8. |Aodress and e-mail of e intenm resolution | H. No. 272, Second Floor, Secler 3T-A,
; [*Factory at : Village Manakpura, Lodhi, Majra, Baddi, Nalagadh (Mlisfh  Area ) 26.04.2006 8110000 Nt ki the said Actread with Rule & of the said rules. professional, as registared with the Board | Chandigarh - 160036
Road, Sodan, Himachal Pradesh-173 112 BB e b [] M6 (Faper s iH0am Lol P = - - . — Email id : despankursharma@iyahoo.com
: ' = st b ; ! ' o The borrower in particular and the public in general are hereby cautioned not ko deal with the praperty and any dealings with the property v o — ;
th nuibicztien 20.08.2017) i b Sl i AR 10, | Address and e-mail to be used for comespondence | H. Mo. 272, Second Floor, Sector 3T-A,
M. TVE Sky Shop Lid. i) spolle, SO : will be subject tothe charge of IFL HOUSING FINANCE LIMITED for an amount as mentioned hersin under with interest theraon with e Iderim resolition protessiona Chandigarh - 160038
=Corporate Office : 602, ki Krishna Camplex, Andher (W), Carpet "'E’_ w 50 Prysical Possession [ F 100 Mpm Place: Kamal Date: 27.08 2023 Autharised Officer, IFL Howsing Finance Lid, Email id : cirp shealf@gmail com
Mumbai-4a0 053, SN I HiE) MG e, 01 11.| Last dale for submission of claims 07-00-2023
463 it 3. mio4.00 p.m. 4 : .
T, ' d ; ;
2 12 | Classes of craditors, if any, under cleusa (k)
ir. Vinod Jagdish Agarwal (irsor i) sy MAC Hﬂ INTE HHA'I'_IGHFL LIHITED T I i ey e | Mot appBcabla
«Address : 15014, Oberal Sky Garden, Lakhandwala Complex, [Te skl gk Regd. Office: 24147, Ground Floor, Plaza Kalpana, Birhana Roed, Kanpur 208007 by thee silerim resoblion professonal
Andhen (W1, Mumbai-200 053 ; i ; = Corporate Office: 304, 3nd Floor Babukhan Estate, Basheerbagh, Hyderabad Telangana 500001 D = ol ialiarcy Trclats T
ndheri (W], Mumbai- : s BSH Highas -— Websita: wiew meal.co o, emall: meil1D0redifimall.com Tel.: 302730673 1 St inanivetioy *Arkasenies nied™o] Mot sppicatle
To, _ _ Spited by CIN: L74120UP1993PLC01 5605, SCRIP CODE: 512600, SECURITY ID: MACINTR :’;1':3*1-“3_; ,?I'_‘rﬁeﬁé'{mﬂ‘:gﬁfg‘: ':a I:F cIaE? Lt
|Wirs. Anshika Agarwal, (Dt kool s -H MOTICE OF 30th ANNUAL GENERAL MEETING, e b e e -
~Address : 150114, Oberoi Sky Garcen, Lokhandwala Complex, [° 1 120 o CLOSURE OF BOOKS AND REMOTE E-VOTING FOR MEMBERS 14,| 2} Redevant Forms and _ Weblink: hitps:iwww il povinvhome!downloads
Andhesi {W). Mumbai-400 053, LD C— ey NOTICE is harsby given that the 30th Annual Genaral Meeting {&GM}] of the members of (b} Detatis of authorized representatives | 1hy Nat Applicable
Ty, the Company will b2 held on Monday, 18th Augusat 2023 at 0230 p.m. (15T) through are availabla at:
|Mrs. Angoaridevi Agarwal, (ikarir Narigam) | Marigagar Mame m = Viden Conferencing (VC) faclity/ Other Audio-\Visual Means (OVAM), 1o transact thel | Nadics i hereby given that the National Company Law Tribunal has ordered the commencement
= Address : Comm Unst Mo, 202, (Incl terrase Area) at Khandwits, |TyeLife Sciences P L | business as set out in the Notice of AGM. In accordance with the General Circular 12022} ¢ 5 comorate msalvency resalution process of the SHEEL AUTO INDUSTRIES PRIVATE
Shopping center, Malad (E), Mumbai-400 087, il dated 28th December, 2022, and other Circular issued by the Ministry of Corporate Affairs LIMITED on 25-08-2023
: | L. E —] and Circular SEBIHOICFD/PoD-2/P/CIRI2023/4 dated Sth January, 2023 and other : ' :
I{ll' Bt Mavcamsiba o Py L R—— m m‘ Cirgular issuwed by Securitias and Exchange Board of India (herainaflar collactivaly refermed The E@':f:f? of ?IHEEL AUTO IHDUETH.JES PRIVATE L:IHJITEB e hereby called upon ta
% ne : r . ooty 3 ut o Ty to a5 "tha Circulars®), the Annual Report 2022-23, containing the Motice of Annual General| | SUbimt their ..I_asm. with proof on or before 07-09-2023 ko the interim resolution professaonal at the
*Address : Plot Mo, 20, Mira Ilndu51r|al Estate, Kashi Mira, Mwa E T Meeting |s being dispatched through electranic mode by Mis, Beetal Financlal And| [addressmanbioned againstentryNo. 10,
Foad East, Opp. Hotel Amar Palace, Thane-401 104 = Compulitr Services Private Limiled an 25th August, 2023 1o those Mernbers whose g.maill | The financial creditors shall submit thefr claims with proofl by electronic means only, A1 othar
Ta, ; —_— ﬂl = addresses are registered with the Company or Registrar and Transfer Agent and creditars may submitthe claims with proaf in persen, by postor by aleclronss maans.
Mr. Vinod lagdish Agarwal, (Director of M/s. TWC Lide Schnces Lid. ) ﬂ' P ] Depositories. Afinancial creditor befanging to a class as ksted against the entry Mo 12, shall mdicate its chaica
*Address © B 180VA, Oberol Sy Garden, Lokhandwaly - TheAnnual Report 2022-23 of the Company, inter alia, containing the Motice satting out the of athonsed reprasantalive from among Bhe thrae insolvency professionals listad against endry
Complex, Andher (W) Mumbai-400 053 e - ordinary business and special business proposed 1o be transacied at the meeding and the No.13 o act as authonsed representative of the class [Not applicabie]in Form CA
TERMS AND CONDITIONS : ﬂ-'l- [ e Exi’?“_';;::’_’ﬁ; 5'6'_1un1:§' uflif": ﬁgth AG"F’ 1% ;”é*"EE'U il the website *”I;h’{ E;’"”""? a1 | Submission of false or misleading proofs of claim shall atract penalties _
The sake shall be subject to the Terms & Canditions prescribed in the Security Interest {Enfarcement) Rules 2002 and to the following further conditians : = b Thm?:'i II:.H o iy ;‘;l{s't’ﬁ: ':';;fﬂ :'I':":_ : "E cok g "L'i'l- “foww' ; tZE"; Ialf?:IGI".-'IH . Deepankur Sharma
1, The properties are being sold on “AS 1S WHERE IS BASIS" “AS IS WHAT 1S BASIS” and "WHATEVER THERE IS BASIS" i) *’Gj‘,;:;h:““””“ P Cree L ep i S NISLTLICOMEE 08 ot e 0 Interim Resolution Professional
2. The particulars of Secured Assets specified in the Schedule hersinabove have been stated to the best of the information ﬁ — Eﬂﬂkgf:h.}El:ll'ﬂ' ) IBEIPA-D01P-PO2236/2020-20:21/13419,
of the Authorised Officer, bul the Authorised OMicer shall not be answerable for any errorn, misstatement or omission ﬂ The Share Transfer Book will ramain closed fram Tussday. September 12, 2023 ks Mond Austhorization for Assignment i valid upéo 14.02.2024
in this proclamation. 3. The Sale will be done by the undersigned through e-asuction platform provided at the Website lSB;tern#;ng .‘;EIE;.:'[EI [ul:ncl:lnt."':lrdawr.';riﬁillzsiﬁ'? PO e ' G Diale -27-08-2023 Office - # 272, Second Floor, Sector 37-A, Chandigarh, 160036,
hitps:/www.mstcecommerce.com on date and me mentioned in the above table. 4. The Authorised Officer reserves the =R Pl ';_Wl". : ] 4 Place: Chandigarh Email: cirp.sheel@gmail com
right to accept or reject any [ all bids, or to postpone [/ cancel / adjourn / discontinue or vary the terms of the auction &t any B hn-g. N lin e Wva el Faciat £ i L
time without assigning any reason whatsoever and his decisian in this regard shall be final. 5. All statutory dues / attendant UIEAr 1. Wil O eony: oY SCh 101, 6 il Pk Tagte B, <) & 1. & Lomganlet
charges [ other dsliea ?nclu:'-lzling registration charges, stamp duty, taxes g:ag'r-..:tnry LIia!:uilitinﬁ .Iarr:aa-rs. of pmpgtt'_..l tan, alectricity MPUEHIIE o ACTRSLETOn) Fkn. 200 Cilendrient ao fgukian & o 5
g i . : : . Listing Regulations and the Secretarlal Standards on Ordinary Mestings lssued by the
dues ete, shall have to be borme by the purchaser. 8. Property is under Physical Possession of the BANK. 7. Date and Time of P Instilute of Company Secrelanes al India, the Company has registesed with Cenlal| MﬁSTHm TUBE HAHUF‘CTUHI HG anPﬂH’f LIMiTEn
Inspection of Property 19.08.2023 and 1.00 a. m. to 4.00 p. m. 8. For detailed term and conditions of the sale, please refer waw., ﬂ Dapositony Sarvices { India) Limited (COSL) is providing e-voting facility to its membars to :
ibapiin, www.mstcecommerce.com, https://eprocure.gov.in/epublish/app & www.pnbindia.in h exercize thewr nght to vote electronically on the resolutions proposed to be transacted atthe CIN: LT_H ﬂTRJ'IEﬂEFLCI:IﬂHTﬂ
5d/- gaid AGM and 1o Iransact business through electrome means | can be ransferrad through Regd. Office: 28-17 Banke Bihari Industrial Area, Jatwali Mod Maharkala
Place: Mumbai Mr. Sourav Banik, Chief Manager & Authorized Officer, __-..-l"; == 31 nrsi rmixte a-voling). Inthis connection, the membsars are furber infarmed that: Rl:lld,'li"l"ﬂgl Dehra, Chomu Jaipur J03806
Date : 27.08.2023 Punjab National Bank, Secured Creditor, Contact No. B637084022 i il a)  The remote e-voling pericd shall commence on Friday, 15th Seplember, 2023 E'*, Tel: +918875009017, E-mail: rajtube@hotmail.com Website: www.rajtube.com
I ' . . 0900 AM and and on Sunday, 17th September, 2023 at §:00 PM. Remote e-voting wil ' ; ' ' ; S

not be permitted after 5:00 PM on Sunday, 17th Septermnber, 2023. it will be disabled by NOTICE OF 37th ANNUAL GENERAL MEETING
b]  Persons whose names are recorded in the Register of Members or i the Realater of| Hﬂ'lll:«_l is hereby given that Ihﬂ.: 37th Annual G’“_'“I Meeting of the members
Beneficial Dwners mainliained by the Deposilones as on the cut-alf date i, Monday, of Rajasthan Tube Manufacturing Company Limited will be held on Saturday,

September 11, 2023 only shall be entitied vole remotely at tha AGM and shall be 2Jrd September, 2023, at 10.00 A.M. at its registered office i.e. 28-37, Banke

&\ sATEES ALLAHABAD antited o avad the facity of e-vating. The detalled procedurefinsinuctions forremote) | Biharl Industrial Area, Jatawal Mod, Maharkala Road, Village Dehra, Teh.
) A i E=w 0l  e-volil seonlained in alice ) " i
Zonal Office Lucknow, New Building, 2nd Floor, Hazratganj, Lucknow-226001, €} Any person who acquires shares of the Company after dispatch of the notice of the Chomu, Distt. Jaipur-303806 to transact the businesses set out in the Notice
Ph. 0522-2286272, 2287283, Fax: 0522-2288033, E-mail id: zolucknow@indianbank.co.in AGM and becomes a member of ths Company and Fiolds shates 38 on (he cut-off date of the 37th AGM.
i.e. Monday, tha 11th August, 2023 may write to helpdesk.evotingi@@cdslindia.com L] CE O ARNUAI LEnera ng an nnual Report for the Financia
NOTICE OF SALE E-AUCTION R | | R e o e b e Tty S
T R T B T =TT R P T == e T = S T . i ; sl ; o * aar & § rch, 45 n sent in electronic mode to a ]
Motice in intended sale under rule 8(6) of The Security Interest (Enforcement Rules) 2002 under the Securitisation and Reconstruction of Financial Assets mﬁfﬁﬂk"ﬁé’:ﬁ'ﬁﬁ ;ﬁ;&:ﬂ: :fﬁ';:‘dh?;lmﬂﬂl for remole e-voling, he can use members whose e-mail IDs are registered with the Company/RTA/Depository
_ _ and Enforcement of Security Interest Act-2002 _ _ _ 4 ,_mmbcrs'ihuhm‘m s il v/t bl R Tots Sk i Ak presat At e chl Participant and the physical copies of the same has been sent to all other
- Whereas, ihe Authorized Officer of Indian Bank (Erstwhile Allahabad Bank) had taken constructive possession of ihe following property (ies pursuant to the notice through VCIOVAM shall be eligible to vote through e-voting at the AGM. (e) Members| | members individually at their registered address in the permitted mode on or
Isswed under Sec 13(2) of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 in the following loan accounts with right who have cast their vote by remote e-voting prior o the AGM may also attend the AGM before 28.08.2023. These documents are also available on Company's
to sell the same of "AS IS WHERE IS, AS IS WHAT IS, AS IS WHATEVER THERE IS" basis for realization of Bank's dues plus interest as detailed hereunder and whereas thraugh V/CVAMBUL shal "“'-h*“”“”*"j” castthelrvole again. Website www.rajtube.com and are also available at the registered office of
consequent upto failure to repay the dues, the undersigned in exercise of power conferred under Section 13(4) of the said Act platform provided by the Service Provider | |® L0 oY A T e e e vatin it com or et st ueer] | the Company for inspection during office hours on all working days and also
contact & detail for Symbolic Possession of property is available af present. manual available under Help section or Mr. Rakesh Dahi, Senior Manager on the NSDL website hitps:(lwww.evoting nsdl com
. (1E00225533) CDEL, A Wing, 25th Floor, Marathon Futures, Bafatlal bl Motice is also hereby given pursuant o Section 91 and all other applicable
& Name & Address of the D"E'Eﬁr-l-ptiﬂ'ﬂ ﬂf thﬁ |mmﬂ'ﬂ'ﬂh|E —n%% t;:b:nfigslmf;r Campounds, MM Jashi Marg, Lower Pared (East), Mumbai - 400013 or msyil prl:l'hl'i!inﬂ! II- al'l'gr ﬂ!{ lihﬂ' c;:“pa“hs !ct m13 i“d HWHIHUHH l?pgl SEB|
; : . I helpdesk.evoting@cdslindia.com, it vl i
Ho. Burru'fu&ﬂs:lmepneturJPannHaf Property mortgaged m tlﬁ.-:;:M . I}ateg;:li:lmenf Option to seek speakers’ registration; Listing ﬂb“ﬂﬂhm‘l 4 DH:I““T' Hﬂqﬂ'ﬂmﬂﬂh] Enqulltlnn!. 2015 that "'_IE
Director(s)Guarantor(s) Natice Emn!ﬁlﬁw E-bBuction Members who would like 1o express (heir views or ask questions during (he AN may Share Transfer Books and Hﬂ"“r of Membars of the Eﬁmﬂnf will remain
B h - Faizabad Mai register themsalves as 8 speaker by sending their requast from thair regsstered email| close form Monday, 18th September, 2023 to Saturday, 23rd September, 2023
ranch : Faizabad Main addrass mentioning their nama. DP 10 and Client IDHalio number, AN, mobile nurmber at (both days inclusive) for the purpose of AGM.,
Borrower: Mr. Nagendra Singh Slo|lmmovable propertes situated at Plot No.683, Mauja- 16.03. a) Rs. 44.50 Lakh| Till 29.049. meil100Erediffmail.com from September 11, 2023 (9:00 a.m. 15T) 1o September 15, i
L bt H;;n HDUEE S s 6.03.2023 | Rs 29.09.2023 2023 {500 p.m. 1ST). Those Mambers who have registarad hemsalves as a speaker will] | 8 Per Section 108 of the Companies Act, 2013 read with rules there under
; Devkali (Dhanl Ram Ka Purwa) A.N.F., Pergana- Hawal 10.05.2023 at 11.00 AM !
71027 A, Dhani Ram Ka Purwa,|Awadh, tehsil Sadar, Distt FaizabadiAyodhya), Area - A b) Rs. 4.50 Lakh Ilﬁ.ﬂﬂ B only be sllowed to express their views/ask questons during the AGM. The Company and Regulation 44 of SEBI :Lﬂhl:"? Obligation & Disclosure Requirements)
Devkali Faizabad-224001 ' 2790 5;1 & Tille dead axacutad at Sul y:aqi::hér office| RS- 10,12, 775.00 c) 6127853725 to Ua. reserves the right to restrict the number of speakers depending on the availability of time for Regulations, 2015, members holding shares as on cut-off date September 1€,
Mortgagor: Mr. Nagendra Singh|Sadar faizabad on 10.05.2005. Book No-1. Volume Na-| @5 0N 18.03.2023 | eer. imipngonsgs| Till 28.09.2023 :*'“”*EMr = s e s 2023, may cast their vote electronically on the business as set forth in the
Sio Mr. Prithavi Pal, Ria House Mo - 2372 P 121 to 146. at SI No-1740 o i th with further Interest : at 11.00 &AM I"II'.‘.'HI?I.'.I ANy quer F,j.ﬂ.l:':'r grievances, pleaseawrite o me igrediffmail.com. notice of AGM u“ﬂ'uﬂh electronic “'ﬂ‘tl“g system of National Securities
7110127 A, Dhani Ram Ka Puwa.lschecuie here undor beionging to M. Nagandra Singh, | Sos,other Charges | Haratganj Branch| 1o 05,00PM | (2Are: 250 s 2023 For Macro Intemational Limited| | Dapository Limited (NSOL) from a place other than venue of the AGM{remote
et ] v th ace: Hyderabad Sdi- ; i ; !
g“kﬁ" Fa'f"ﬂh:ad;‘:"z:aml: Sinah S/o|BOUndaries as:- East: Rasta 12 ft. Badhau House of e alanaial e d) Rs. 10,000/- SUDHEER KARNA KANKANALA e-voting'), the detalls of which are given as hereunder:
m?ﬁﬂﬁiar ;i“ ah Ffm m'"'"aﬂ'E Ang Sada Prakash Singh and Plot Maurya and Ramakant Whale Time Director a) The remate e-voling commences on Wednesday, 20nd September, 2023
, an. g Mishra, West: Housa of Ghanshyam, Kuswm Gaur & Kapil at 10:00 ALM. and ends on Friday, 22nd September, 2023 at 05:00 P.M. No

P F .
hsteyananur Fakzabad-czan0l Dev And Sita Yaddav Morth: Khet of Ram Jaga Maurya

3fo Sarju Prasad Maurya, South: Hata Pal Ji

e-voting shall be allowed beyond the said date and time.
b) A person, whose name appear in the Register of members/ beneficial

2 |Borrower: 1- Mr. Santosh Kumar|Immovable properties situated at Plot No. 3357, Mohalla-|  09.12.2022 a) Rs. 8.71 Lakh| Till 29.00.2023 Owners as on the cut-off dlilﬁ I.@. Salurday, 16st September, 2023 only shall
Sia Late Mr Jag Prasad, R/a 151.|Balla Hata, Pergana- Haweli Awadh, Tehsil Sadar, Distt 185.03.2023 h']-F'.:E- 1.00 Lakh at 11.00 AM THE be entitled to avail the hl:l-htj' of remote I-'l'ﬂhl'lg or uﬂ"ﬂ'g 'H"Iﬂ]llgh Ballot
Mau Shivala Bazaar, MaulFaizabad (Ayodhya), Area -537.625 sq fi.. Title deed R=. 2095 347 .00 — to 05.00 PM Papers at the AGM.

TRy aTE T el SNAcH, Reasouled iS008 2014, &8 QD 10BN sihedid hink a:Lnn 09.12.2022 Aiinald Till 28.09.2023 nuql qu ¢} Any person, who acquires the shares and becomes a member of the Company
Fazabad-224001 = |under Title dead executed at Sub Registrar office Sadar| &8 60 1o 2, | IFSC: IDIBOOOHSE | ' 4o ooau - after dispatch of Notice of the AGM and holds shares as on the cut-off date i..
el B e ?E?f. ks ;a;;zza;rqn; a:l% gazﬂ? 1:;3'. Egnksr;d;n; .Bx:;::l:‘ r;ﬂeﬁﬁézj g’iﬁ; Cost other Charges | Hazratganj Branch| {0 05.00 PM Saturday, 16th September, ﬂil may nb;m 1:!he login Iﬁ and password by send-
Shivala Bazaar, Mau Yaduvanshpur, |; : : Sy " .| & expenses thereon d) Rs. 10,000/- s ing a request to gvotingi@nsdl.co.in or heetalra@gmail.com.

Haweli Awadh Eaizsbad-224001  |2nd Gata no. 335, West: Rasta 17 ft wide. North: Plot of } ’ DUVINEYY, d) The members who have casted their vole by remote e-voting may attend

Mortgagor: Mr. Santosh Kumar Slo] 2 lumar & others, South: Rasta 8feet wide the AGM, but shall not be entitled to cast their vote at the AGM.

Late Mr Jag Prasad, Rioc 151, Mau : — - @) The facility of voting through Ballot Paper shall also be made available at
Shivala Bazaar, Mau Yaduvanshpur, ke \ the AGM and the Member altending the AGM who have not casted their vole
Haweli Awadh, Faizabad-224001 by remote e-voting, shall be eligible to vote at the AGM through Ballot Paper,

el s
Guarantor: Mr. Santosh Kumar Sio . o, ; : .
Late Mr Jag Prasad, R/ 151, Mau \ For remote e-voting instructions, shareholders may go through the instructions
Shivala Bazaar, Mau Yaduvanshpur,

e e

EXPRE as mentioned in the Notice calling 37th AGM and any grievances connecied with
Haweli Awadh, Faizabad-224001 i "

- remote e-voting may be addressed to Ms. Pallavi Matre, Phone Mumber:
For verification about be document, property & inspection thereof, the intending bidders may contact indian Bank (Erstwhile Allahabad

o< s il i i
-

18001020990/1800224430, Emaill ID: gvoting@nsdl.co.in.

=
-— 2 ——

Bank), above mentioned Branch, Lucknow during office hours before on 27.09.2023 and for auction related query intending bidders may By the Order of Board of Directors
contact above mentioned Branch. For Rajasthan Tube Manufacturing Company Limited
For downleading further details and Terms & conditions, please visit : {1) http://www.ibapi.in (2} https://www.mstcecommerce.com 2dl-
THE BORROWER(S)/GUARANTOR(S) ARE HEREBY NOTIFIED ABOUT THE SALE NOTICE UNDER THE SARFAESI ACT, 2002 Place: Jaipur Monika Soni
Place : Lucknow, Date : 27.08.2023 INDIAN BANK (erstwhile Allahabad Bank) s Date: 26t August, 2023 Company Secretary

finﬂnci“. Ep. An

,., Chandigarh
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	In case a stakeholder does not  submit its claims during he liquidation process , the claims submitted by such a stakeholder during the corporate insolvency resolution process  under the Insolvency and Bankruptcy Board of India (Insolvency Resolution ...

